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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
PATNA ]3ENCHPATNA 	 / 

Order Sheet 
- 	61 Application No.....S

/Respondent 
. 	6, 

.... .... 

199 in.... .. 	.... 'L................. 
Applicant(s) 	...................................... 	(s) ..................................... 

Advocate for Applicant (s) ..............................Advocate for Respendent (s) .................. 

Note of Resistry Orders of the Tribunal 

L./ 14.10,97k 

List it on 12.12,97 forhearingonfdmission. 

1• 
	 JV 

-'r-- /.- 	 (v.N. Mehrotra) 

vice-chairman 

2./ 12.12.97, 	List it on 19.2.98 for hearing(on admission. 

:. /CBS/. 	 N.N. Mehrotra) 
v ice -cha irrrsn 

3/19.02.98 	Shri N.C.Verma, counsel for the applicant. 

J. 	hea za the iearne. counsel -Phe'aplicants are 

-pertnittecito.join in•this0.A. 

2. 	Admit. Issue notices to the responQents to 

file thetr reply within four weeks from now. 

Re joinc1er, if any, maybe filed, within two weeks 

the reafter. Requisites to be filea within a week. 

List on 04.05.1998 before the Registrar for 

completion of pleactings. 

(L.K.Frasaa) 	 (v.N.Mehrotra) 
SKr 	Member(h) 	- - 	

vice- -iairman 

t 

4/4.5.1998 - 

M. 

None for the part is; N6tjces were ISSUed to 
the respondents no.1 to 5 on 16. 3.1998 but s ervice 

reports in respect of respondent no. 4 and 5 only have 

been received and those of respondents no. 1 to 3 are 

still awaited. Due to efflux of time notices upon the 

respondents no.1 to 3 deemed to have been served under 

order 5 Rule 19(A) ofCPC. Written statement has not 

yet been filed. Four weeks further time is allowed 

to file W/s. List on 4. 6.1998 for completion of r cords. 

V.K Sp vasta~va) 
Dy. Registrar 



5/4.6.1998
All  

The 	rnEd counsel for the applicant 

Shrj N.C.Verma is present. None for the 

respondents. w/s has not yet been filed. Four 

weeks further time as a last chance is a11owd 

to file the same. List on 30.7.1998 for coiletion 

of records. 

Dy. Registrar 

6/14.12.98 	None 'fdr the parties. WS has not been fi1ed 

(A.K.Verma) 
AKJ 	 Registrar 

7/21.12.98 

4:4ough 2 adjournments have already been granted . List 

the record on 21.12.98 before the Hon'ble bench for 

direction. 

SKI 

8/10. 02. 9 9 

S i<J 

9/29.4.99 

AIJ 

None fo• r the applicant. The learned USC for 
.the resndents prays for and is allowed four weeks 
time to file W/s. Rejoinder may be filed within two 
weeks thereafterr List on 1002•1999 for direction. 

(Lakshman Jha) 	 (L.R.K.presad) 
Meither(J) 	 Member(A) 

W/s not filedso far. Four weeks further time is 

allowed for the same. Rejoinder, if any, maybe filed 

within two weeks the eafte-. 

List on 29.04.1999 for direction. 

(LakshmanJha) 	 (L..K.Prasad) 
LernJDer(J) 	 Mernber(14) 

None for the parties. List it on 29.6.99 for direction. 

(LAKSHMAN JHA) 	 (L R . X. M A7SAT) 
MEMBER-J. 	 MEMBER-A 



r IV 

_ 

01  - 97/196 

- io,i 29.6.99. 

None ror the either side. List it on 5.7.99 

for hearing and to otherwise for disposal. 
S. 	

. 	 : 	 . •. 	 - N 

(s. N A AY AN) 

; VtCECHAIRAN 

11/5.7.99 :.For,want of•timè list it for hearing On 16,8, 9 • 

R(.PRASAr) 	(S . 
MEMBER(A) 	• 	VICE.-CHAIRMAN  

	

12/1 .8.1999 	For 'watt of timé ut it for hearing 	
0 

- 	n 28.0.-1999., 	 ; 

--' 
( Lakshrnan Jim •) 	•,- 	0 (L.R,IcPrasad ) 

M. 	 Member(J) 	 Nèmber (A) 

- 	- 	I 	 S 	 •:t . 	 / 

13/28,9,99 Sh A.iaL,a1, counsel fortheappljcarit. 

	

Nonefor. the respondents. 	I  
This cage 4 was admitte4 in .,Peb1998,tj1. date 

flows hasbeen filed. List it for hearing on 19.11,1999I 
The respondents are at libert to fileWS before the next 

.'date of 	 failing which the znattAr wilLbë disposed 
of on the basis of available materials,. 

- 	- 	

0 

AIGJ 	 (LL) • 	

0 	

• 	 (L.RI.PRASAD) 	
0,• 

NMBER(A) • • - 



- 

.W-97/96 

14.! 19.11.99. 

List it on 18.1,2000 for hearing. 

/CBS/ 	(L"JHi) 	 (L.R.k. PRAS0)' 
MEMBER (J) 	 1EP18R 

15/18.01.2 00 	For want of time, list it on 

07,03.2000 for hearing. 

\;- 
.}kningliana) 	 (S.Narayan) 

SAJ 	Megber(A) 	 Vjce- Chjrman 
11 

• 16/07.03.2000 Shri N.C.Verma, counsel for the ai1icant. 
hri D.K.Jha, A5 C for the respon(ents. 

/s not filed so far. 	unse1 appearing on'  

behalf of theresponuents, however,Submits that it would, 

41 	
be filed uuring the coe of the day. idCaCd counsel 

) 	for the applicant prayed for time for filing rejoirier. 

Let it be listed after six weeks Vix hence on 20.04.200 

I for heari g. In the mean while, applióant may file .rjolnde. 

si<J 	(I..n in6j iana)/M(A) 	 .irayan)/V.C. 

1./ 20.4.2000. 

None aPpears on the either side. U/S has alrea4 
been filed, let it be listed on 26.6.2000 for hearing. 

/çss/ 	(L.R.K.PRASA0) 	 (S. NARYAN) 

VB.(A) 	 VICE-C H/IRMM' 




